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- RP is corlnected through video conference.

n Applicant is also connected through video conference.

ation is filed by the Resolution Professional complaining that the

blan which was approved has not been implemented till date and they
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and the respondent i.e successful resolution applicant have not taken

implement the plan or to proceed with the payments.

an application filed by the successful resolution applicant
several issues to be complied with by the RP and the same

en complied with on account of various factors.

i from the arguments heard of the Counsel for RP and also
- successful resolution applicant, it is primafacie clear that

resolution applicant has paid first instalment and dragged on the
date withdut implementing the plan or without making payment.

the same the approval of the resolution plan which has already been
by the bench on 18.12.2019 and which was modified on 15.07.2020
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rion by the COC. In view of the same entire Resolution plan

back to the COC for fresh consideration and amounts paid by the
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31/2019 is to be listed for further consideration on 04.05.2021.
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